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I THE CENTPAL ADMINISTR2TIVE TRIEUIIAL, JAIFUF EENCH,
JAiPUR
Date of crder: 23.11.2001
DA No.292/2000
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. Ganga Prasad Sharms Shri Deaulat Fam Gautam v/> House
Mo.5/160, S2hyoqg llagar Colony,'Bharatpur..

..Applicant

Versus
1. Unien of Indis throngh the Zecretary,
Telecommunication Department, Ministry  of

Teie:ommunication, New Delhi.
2. The Chief General Msnager, bTélec:mmunication
 Departmwent, Jaipur
3. The - Teleccm. - District Manager,
Telecommunication Department,'Eharatpur.
.. Respondents
Mcne present for the applicanf |
Mr. BE.N.Sandun, ccunszel for the respondents
CORAM:
Hen'ble Mr. S.T.Agarwsl, Judicisl Member
Hen'kle Mr. A.P.llsgrath, Administrstive Member

ORDER

Per Hon'kle Mr. S.l.Agarwal, Judicial Member
In this Originsl 2Applicstion fil2d under

Sectizn 19 of the Adninistrztive Tribunale Act, aprplicant

Y

mskes prayers - (i) ts direst the re

B}

pondent

m

te pay
interest at the rate of 12% for making delayed paymrent of

- pensizn to the applicsnt, (ii) to dirvect the respondents

to make payment of pension at the vevised asddress of
Pharstrur, and (iii) to direct the reapondent ro relezse

free : ,
/telehpone connection to the applicant &s per provisions of

law.
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2. The learned counsel for the respondents while

subpitting his arguments has epecifically stated thst the
applicant has heen given the free telehpcne connecticn as
per precvisgions of law andbhe has &alsz Lkeen peid pensibn.
Regarding thé interest, Lhe appljcént h;s feiled to

establicsh any rcase in hie favcocur. As regerds payment of
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pensicn to the =zpplicent at his Ehasratpur &ddress
éoncernéd, the prayer is just and reasonakble and"for this
rurpsse the apﬁljcant may make A repre:entatioh to the
competent aunthority in this regard and the ccmpetent
authority is expected to paés an appropriate crder for
changing the address of rpayment of pensicn to. the
applicant at his Pheratpur address. |

3;  We, therefdre,:allcw thie OA in part and direct

the respondents to  pass  2n apﬁ‘opriate ~rder tc pay
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pensien tec the applicant at his Bharatpur address, if he
makes a representatison to the competent avuthority within e

pericd of one month  from the date of pessing of this

order. Mo order as to coste.

J'A."ﬂ" /
(A.P.NAGFETH) ‘ “(3.K.AGARWAL)

Adm. Member , ' _ Judl .Member




